
Jc) ~llether ~_t~e ~l\~ .. ~Y pl~D tO~I&i~e 
fi~.",nd.t ·.,sistanqe to ~tates ~d if so, to 
~~t exte~t Punjab and W,~_t ~ensal l~vai1ed 
of tbe opportunity? . 

THE .~INJSTER OF STATE I.N THE 
DEPARTr.l~,~ r OP YOUTH AND SPORTS 
(SHRI R. K. ·J.A.IC'HANDRA Sl~GH): 
(a) to (c). Under the scheme of Grants to 
Stale Sports Councils, grants-in-aid are 
admissibJe to aU States/U.Ts including 
West Bel)lal and Punjab, on the basis of 
proposals .received from them every year. 
Based upon proposals received from the 
Governments of West Bengal and Punjab. 
Grants-in-aid of Rs. 2,·11,212 and 
Rs. 25,81,8S0 were released to them during 
Sixth Plan period. 

Setting up a Mountaineering Institute 
In Deihl 

6617. SHRI B. L. SHAILESH : Will 
the Minister of YOUTH AFPAIRS AND 
SPORTS be l'Jeas~ to state : 

(a) whether Governmont have decided to 
set up a Mountaineerinl Institute at Delbi; 
and 

~b) ~f so, the details thereof ·1 

THE MINISTER OF STATE IN THE. 
DEPARTMENT OF YOUTH'" AFFAIR'S 
AND SPORTS (SHRl R. K. JAICHANDRA 
SJNGH): (a) No, Sir. 

(b) Does not arise. 

Technology Imports 

6618. DR. V. VENKA TESH : Will 
the PRIME MINISTER be pleased .to state : 

(a) whether Qovernment's attention has 
been drawn to the news item appearing in the 
Statesmen~ New Delhi, dated 23 April, 1985 
captioned "Technology imports must be 
seJective"; 

(b) if so, the reaction of Government 
thereto; 

(c) steps taken by the Government on 
different resolutions aclopted at the conven-
tions; 

(d) whether there is ~ny programme to 
identify the waste land areas in different 
States i.n tho country for proper ,devel'QpnlCot 
ttf ...... :rtINf.IIIJ .... 

(e) if so, the details thereof? 
, ' ~, ' , , 

THE MINISTER. OP STATE IN ·THE 
MINISTRY OF SCIENCE AND TECHNO-
LoGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT," ATOM' Ie 
ENERGY, SPACE AND ELEctRONICS 
(SHRI SHIVRAJ v. PATIL) : (a). Yes Sir.' 

(b) The Technolqgy Policy Statement of 
the Government announced in' 1983. . h$S 
already emphasised that Technology Import 
will continue to be selective. 

(c) The recommendations and resolutions 
Qf the Convention are reflected in the 
Technology Policy Statement and Govern-
ment policies and measures and these include: 
stren&thening the Research and Development 
base; utilisation of scientific manpower for 
transfer and improvement of technology: 
support for indiaeno\1S technology; and 
dissemination of information on such 
tcchno)oBY. 

(d) and (e). Government has set up a 
National Wasteland Development Board with 
the object of brinaina wuteland under fuel 
~.~ fodder. 

[Translation] 

House T~x N~tjce. to Allott". unde, 
Rolilol' Scheme by DMC . . 

6619. SHRI VISHNU MODI : WiU 
the Minister of HOME AFFA1RS be pleased 
to state : 

(a) whether it is a fact that the Delhi 
Municipal Corporation has served house tax 
notices on the allottees declared .uccessful 
in the first and second draw of lots under 
Rohini Scheme of D.D.A. 

(b) whether it is also a faci that some 
of these notices ba ve been served on those 
allottees also who have not yet been given 
possession of any plot; 

(c) whrther Delhi Municipal Corporation 
and Delhi Development Authority have any 
scheme under which no house tax will be 
charged until the allottees constructs his 
bouse on the plot; 

(d) whether under these circuDlItauces 
Government propose to condu~t an inquiry 
to aKertain the rc&iODJ as ,to wb), Iwh 
.....,.. ,.,.,"'- .... '.uII 
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(e) if so, the details in this regard and 
jf not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI~ 
MATI RAM DULARI SINHA): (a) Yes, 
Sir. 

(b) to (e). Notices proposing to levy 
property taxes are issued to aHottees of DDA 
plots/Hates on the basis of allotment made 
by D.n.A. but property tax is charged from 
the date of taking over possession. Plot tax 
is chargeable from the date of taking over 
possession of the plot to the construction of 
the building. Hence~ property tax will he 
charged on the plots for the period prior to 
completion of construction of houses in 
accordance with provisions of Sec. 116(2) of 
the n.M.C. Act, 1957. In view of the 
position stated, the question of conducting 
an enquiry into the matter does not arise. 

[English] 

Restriction on Private Aircraft 
being Ilired 

6620. SHRI DIGVIJA Y SINGH: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether there are any restrictions at 
'Present for private aircraft being hired 
or charactered for operation within India for 
promotion of tourism; 

(b) if so, the reasons thereof; and 

(c) whether there is any proposal to set 
up joint sector corporation for promoting 
tourism and feeder services ? 

THE MINISTER OF STATE IN THE 
.MINISTRY· OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) and (c). No, Sir. 

(b) Does not arise. 

Pak Offer to Americans ahout Karachi 
as Rest and Recreation Centre for 

U.S. Soldiers and Military 
Infra-structures 

6621. SHRI SATFUDDIN 
CHOWDHURY : Wi)) the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether it is a fact that Pakistan 
QQVernmf.tDt have offerod Keracb i for R.st 

" 

and Recreation Centre for U.S. soldiers and 
also engaged.~ in' construCtion .of Military 
infra-structures, likely to be' used by the 
Americans; 

(b) if so, the details thereof; and 

(c) the reaction of Government thereto? 

TAB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN)! 
(a) Government has seen reports to this 
effect. 

(b) and (cl. Government is opposed to 
the setting up of foreign base/facifi ties in any 
country. Governmenfs views in the matter 
h3ve been conveyed to both the United 
States and Pakistan Governments. 

'[ TrailS I at ion J 

Devasthan Department for Historical 
Temp1es 

6622. SHRI MANVENDRA SINGH: 
Will the Minister of CULTURE be pleased 
to state : 

(a) whether Government have. now set 
up "Dl!vasthan" Department for the main-
tenance .~nd protection of historioal temples 
and other major religious r>laces in Raja5tb • ., 
which were the property of the former princes 
and if so, the approximate number of temples 
and major religious places which are under 
this department and the main functions 
thereof; and 

(b) whether such type of department has 
been created in Uttar Pradesh also and if 
so, th::! nam! thereof and if not, whether 
Government propose to create such a depart-
ment for the nlaintenance of ancient temples 
and religious places in Uttar Pradesh and if 
so, by what time and if not, the reasons 
therefor? 

THE MlNISTER OF STATE IN THE 
MIN[STR Y OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE-
f'ORMS AND PUBLIC GRIEVANCES 
AND PENSrON AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K. P. SINGH 
DEO): (a) and (b). No such Department 
has been set up by the Central Government. 
The matter concerns the State Government .. 
However, ancient and historical temples under 
C~ntral prot.~ti~n aro lQ41".· aflor •• 




